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LEGISLATIVE ASSEMBLY.

We, the undersigned, Members of the Select
Committee to which the Bill further to amend
the Indian Tariff Act, 1894, for certain purposes,
was referred, have considered the Bill, and have
now the honour to submit this our Report with
the Bill as amended by us annexed thereto.

2. Within the limitations imposed on us by
the stipulated margin of preference we have
endeavoured to reconcile, as far as possible,
interests which may, in many cases, appear to
oonflict, namely, those of the primary producer,
the manufacturer, the consumer and the tax-
payer. We have felt throughout our discussions
the need for complete statistios of industrial
produoction, giving detailed information regarding
the various indigenous industries which might be
affected by the proposals contained in the Bill.
Since the rates of duty proposed by the
Government were published, a certain number of
representations have been received from Indian
industries regarding the manner in which they
expected the application of those rates to affect
their interests, and in a very few cases personal
representations have been made to us. In the
majority of cases, however, we have had no other
material to guide us than the information which
the Government Departments concerned have
been able to place before us. That information
was necessarily incompleto, and we recommend
that, as far as may be practicable, steps should
be taken to collect and compile the statistics to
which we have referred. We feel,"however, that
on the whole our recommendations represent an
equitable adjustment of the margin of preference.

3. Clause 2.—We have inserted a proposed
new sub-section (3B), containing the rule-
making power previously included in proposed
sub-section (3A) of the Bill, and adding thereto a
further rule-making power which will enable the
Governor General in Council to provide machinery
to facilitate the application of the new duties
to goods on which preferential treatment is
claimed, but which arrive before the necessary
proof of origin has been reccived. This will
happen very frequently when the Bill first comes
into operatfon. We have made consequential
amendments in proposed sub-section (3A). We
oonsider that the Rules to be made undor the sub-
section should be laid on the table of the Assembly.

The Schedule.

4. In the proposed new Parts VIII and LX of
Sohedule II to the Act we have made the changes
indicated below. The references are to Items in
the Schedule as re-numbered by us, except where
otherwise indicated.

Items 176 and 177 of the Schedule as introduced—
Vegetable non-essential oils.—A very
large increase in imports of coconut
oil into India has recently taken place
and still continues. We consider that,
particularly in the interests of Southern
India, the ococonut oil manufacturing
industry is one of those which should be
singled out for special treatment, both
for the sake of that industry itself and
for that of the producer of coconuts.
We have accordingly removed these

items and have inserted the commodities
covered by them in the proposed Part IX
a8 Items Nos. 223 and 224, making them
subject to a standard rate of duty of 35
per cent. and a preferential rate of 256
per cent. ad valorem.

Item 176-—8eeds.-~We have not altered the

rates of the duty proposed to be applied
to copra although some of us consider
that in the interests of the grower of
coconuts in Southern India the lower
preferential rate of duty should be the
existing rate of 25 per cent.

Item 181.—Among the chemicals covered by

this item are ocertain of the materials
required by the glass manufacturing
industry whioh can only be obtained from
countries other than the United Kingdom
and the Colonies or of which a very large
proportion must be obtained from such
other countries. The proposal contained
in the Bill would raise the duty by 6 per
cent. ad valorem onjthose materials, the
effect of which, in the absence of
competition from the United Kingdom,
is likely to be to raise the price to the
Indian glass manufacturer. It is the
policy of the Government of India to
keep the duty on materials of an Indian
industry as low as possible, and we have
therefore removed from this item the
following chemicals—

Cadmium sulphide,
Cobalt oxide,
Selenium,

Uranium oxide, and
Zino oxide,

and have included them in Part IX as
Item No. 228, making them subject to a
standard rate of duty of 256 per cent.
ad valorem (the existing rate) and a
preferential rate of 15 per cent.

Item 187.—This item includes unexposed

cinematograph films, which is & very
important part of the material required
by the Indian film industry. We consider
that in this case also the preference
should be given wholly by a reduction in
the duty and have accordingly removed
raw, or unexposed, films from this item
and placed them in Part IX as Item
No. 240, making the standard rate of
duty on them 25 per cent. ad valorem
(the existing rate) and the preferential
rate 15 per cent. ad valorem.

Item 199—Woollen  goods.—We heard

representatives of the Cawnpore woollen
manufacturing industry, and, after careful
consideration of the facts they were able
to ?!ace before us, decided to give the
preference on all articles included in
this item, other than woollen yarn for
weaving and knitting wool, wholly by
increasing  the existing duty. The
woollen manufactures comprised in this
Item have therefore been I;aoed in Part
IX as Item No. 238 ard made subject to



o standard rate of duty of 35 per cent.
ad valorem and to a preferential rate of
25 per cent.

We have made oconsequential amendments

in Items Nos. 180 and 198,

Hem 803 of the Schedule as iniroduced—

Asphalt.—Much the larger proportion
of imports of this commodity comes from
countries cther than British Colonies,
and there appears to us to be considerahle
danger of the proposals made in the Bill
having the effeot of raising prices to the
user in India of an article of considerable
importance,  particularly in  the
opnstruction of roads. We have
acoordingly removed this item from
Part VIII and included it in Part 1X,
as Item No. 239, making the standard
rate of duty on it 26 per cent. ad valorem
(the existing rate) and the prefereutial
rate 15 per cent.

Item 214 of the Schedule as introduced—Toilet

Soap.—8ince the proposals made in the
Bill were published, the Government
have received a large number of
representations from the Indian soap-
making industry in various parts of the
country protesting against any decrease
in the existing rate of duty applicable
to toilet soap from the United Kingdom.
We have very carefully considered these
representations and are of the opinion

175

standard rate of duty of 35 per oent.
ad valorem and a preferential rate of 26
per cent. (the existing rate).

Item 222—Lubricating Oil—The existing rate

of duty on lubricating oil is 2 annas 1 pie
per imperial gallon. A large proportion
of the imports of this commodity into
India comes from countries other than
the United Kingdom and, if the duty is
raised as high as 3 annas per gallon on
non-British oil, as proposed in the Bill,
we consider that there will be considerable
danger of raising the price to the consumer
in India of a commodity essential for
many industrial and other purposes.
We have accordingly reduced the rates
of duty to 24 annas per gallon for the
standard rate and half an anna for the
preferential rate.

Item 230—Motor omnibuses, chassis of moior

omnibuses, motor vans and motor lorries.
—In view of the importance of these
articles to the development of read
transport we consider that they should
be treated in the same way as motor cars,
and the preference on them given entirely
by reducing the existing duty. We have
acoordingly changed the proposed rates
of duty on all articles included in this
item to a standard rate of 25 per cent.
ad valorem and a preferential rate of 174
per cent.

6. The Bill was published in the Gazette of India
promising industry is justifiable. We Extraordinary, dated the 30th November, 1932.

have accordingly removed this item from 6. We think that the Bill has not been so
Part VII} and placed it in Part IX as altered as to require re-publication and we

that special treatment of this highly

Item No. 242, making it subject to a recommend that it be passsed as now amended.

The 10th December, 1932,

B. L. MITTER.
J. W. BHORE.

F. NOYCE.
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SANT SINGH.
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[As AMEXDED BY THE SELEOT COMMITTER.]

‘Words nted in italics indicate the
(m:udmgﬂntu suggeated by the Committee.)

A

BILL

Further to amend the Indian Tariff Act, 1894,
for certain  purposes.

- WHEREAS at the Imperial Economic Conference
held at Ottawa between the 21st day of July and
the 20th day of August, 1932, the Government of
India by their representatives made with His
Majesty’s Government in the United Kingdom
by their representatives & Trade Agreement ;

AND wHEREAS a Supplementary Agreement
regarding iron and steel was likewise made by
the said Governments ;

AND WHEBEAS in pursuance of the said Trade
Agreement and the said Supplementary Agree-
ment it is expedient to amend the Indian Tariff
Act, 1894, in the manner hereinafter appearing ; vIII of 1804;

It is hereby enacted as follows :—

1. (I) This Act may be called the Indian Tariff

Short title and com- (Ottawa Trado Agree-

mencement. ment) Amendment Act,
1932,

(2) It shall come into force on such date as the
Governor General in Council may, by notification
in the Gazette of India, appoint.

2. In section 3 of the Indian Tariff Act, 1894 VIIT of 18944
Amendment of section (hereinafter referred to
8, Act VIII of 1894, as the said Act), after
sub-section (3), the following sub-sections shall
be ingerted, namely :—

‘“ (34) The duty to be levied and collected
on any article chargeable under Part VIII
or Part IX of the Second Schedule shall
be at the standard rate specified for it,
unless a preferential rate is specified for
such article if it is the produce or
manufacture of the United Kingdom qr
of a British Colony, and the article is
determined, in accordance with rules
made under sub-section (3B), to be such
produce or manufacture.

Ezxplanation.—For the purposes of this ¢
section and of Parts VIIT and IX of
the Second Schedule, the expression
*“ United Kingdom "’ means the United
Kingdom of Great Britain and Northern
Ireland, and the expression *‘ British
Colony " ihcludes a British Protectorate
and any of the Mandated Territories of
Tanganyika, the Cameroons under British
Mandate and Togoland under British
Mandate. ‘

(3B) The Governor General in Council may, by
notification in the Gazette of India, make

(a) for determining if any article is the
produce or manufacture of the Uniled
Kingdom or a British Colony ; and

{b) making provision, in cases where at the
time of smportation proof is not forthcom-
ing where required in accordance with the
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rules made under clause (a) that any
article ia the produce or manufacture of
the United Kingdom or a British
Colony—

(5) whereby duty may be levied at the
standard rate and a refund given of the
extra duly paid if such p:g‘(}f 18 produced
within a prescribed period, and

(i8) whereby duty may be accepted
provisionally at the preferential raie on
execution of a bond for the payment of
the balance of duty if such proof is not
produced within a prescribed period,
and for the recovery of any balance due
after the expiry of the prescribed period
as if such balance were duty short-levied
within the meaning of section 39 of the
Sea Customs Act, 1878.”

8. In the Second Schedule to the said Act, there

Amendment of the shall be made the amend-
Second Bchedule, Act ments specified in the
VIII of 1894. Schedule to this Act.

4. (1) Notwithstanding anything contained in

Bar of operation of SFQ.Ction 4 AOft t}iga}ndi;’n

otion 4, Indian Finance +i0R&1Ce ACL, 1Yod, the
'Aeet. 19;1. :gd gection 4, additional duties imposed
Indian Finance (SBupple- by that section shall not
mentary and Extending) pe levied or collected on
Act, 1031. any articles charge-
able with duty under Part VIII or Part IX of
the said Schedule to the said Act as amended
by section 3 of this Act.

(2) Notwithstanding anything contained in sec-
tion 4 of the Indian Finance (Supplementary and
Extending) Act, 1931, the additional duty imposed
by that section shall not be levied or collected on
iron or steel sheets comprised in Item No. 148A
of the Second Schedule to the said Act as inserted
by section 3 of this Act.

THE SCHEDULE.
(See section 3.)

Amendments to the Second Schedule to the Indian
Tarsff Act, 1894.

1. In Item No. 27, the words *“ or dry " shall
be omitted.

2. In Item No. 28, for the entry in the second
oolumn the following entry shall be substituted,

- pamely}:—

“ PoRTER cider and other fermented liquors
except ale and beer."’

3. In Item No. 30,—

(a) in sub-item (1), the word *‘rum ™ shall
be omitted ;

(b) in sub-item (2), for the brackets and words
‘*‘ (other than drugs and medicines)
the words *, not otherwise specified

- shall be subatituted ; and

(¢) sub-items (3) and (4) shall be omitted.

4. Ttem No. 38 shall be omitted.

5. InItem No. 41, sub-itam (2) shall be omitted,
and sub-item (3) shall be renumbered as sub-item
2).

6. In Itewn No. 41B, after the word * Smoxs ”

the words ‘ not otherwise specified ”’ shall be
added.
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7. In Item No. 42,—

(a) sub-itera (1) shall be omitted ;

(b) in sub-item (2), for the entry in the second
column the following entry shall be
substituted, namely :—

“(2) Barrels, whether single or double, for
firearms, including gas and air guns,
gas and air rifles, and gas and air
pistols, not otherwise specified. " ; and

(¢) sub-items (2) to (8) shall be renumbered
as sub-items (1) to (7).

8. For Item No. 42A the following item shall

be substituted, namely :—
‘ 42A] Moror cyorms and motor |Ad valorem 20 per
scooters and artiocles | ocent.”

(other than rubber tyres
and tubes) adapted for
use as parts and accesso-
ries therocof except such
artioles as are also adapt-
ed for use as parts and
accessories of motor cars.

9. Item No. 43 with the heading thereto, Item
No. 46C, and Items Nos. 60, 61 and 62 with the
heading thereto shall be omitted.

10. In Item No. 65, for the words  excluding
salted fish (see No. 27) ’, the words * not other-
wise specified *’ shall be substituted.

11. Item No. 67 with the heading thereto shall
be omitted.

12. In Item No. 69, for the words *‘ all sorts,
excluding Vinegar in casks (see No. 48) ", the
words *“ all sorts not otherwise specified ; including’
also the following articles if canned or bcttled,
namely, bacon, ham, biscuits, cakes, butter,
vegetable product, cheese, farinaceous and patent
foods, ghee, isinglase, jams and jellies,lard, pickles,
ohutnies, sauces and condiments >’ sball be sub-
stituted.

13. Item No. 71 with the heading thereto,
and Item No. 72 shall be omitted.

14. In Itemi No. 74, the brackets, words and
figures ‘‘ (see No. 10B) "’ shall be omitted.

15. For Item No. 75 the following item shall
be substituted, namely :—

“75 | All sorts of ANIMAL and MINERAL OlLs not
otherwise specified, and the following NATURAL
E8sENTIAL Omns, namely, almond, bergamot,
gajupatti, camphor, cloves, oucnlygm.

! lavender, lemon, pottorose and pepermint.”

16. Item No. 82, and Item No. 85 with the head-
ing thereto shall be omitted.

17. For Item No. 87 the following item shall
be substituted, namely :—

“ 87 | Tramcars, passenger lifts, and all other
sorta of conveyances not otherwise specified

and component parts and accessories thereof ;
also motor vans and motor Jorries imported

complete.”
18. For Item No. 88 the following item shall
be substituted, namely :—

# 88 | The following CHEMIOALS, DRUGS and MEDICINES,
namely, acetic, carbolie, citric and oxalio
acids, naphthelene, potassium chlorate and
potassium cyanide, bicarbonate of soda, borax,
sodium silicate, arsenic, calcium carbide,
glycerine, ferrous sulphate, lead, maguesium
and zinc compounds not otherwise specified,
aloes, asafoetida, cocaine, sarsaperilla and

storax.” )
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19. For Ttems Nos. 89, 80, 90A, 90B and 91
the following items shall be substituted, namely :-—

“89 | The following HARDWARE, IRONMONGERY and
TOOLS, namely, agricultural implements not
otherwise specified, buckets of tinned or
galvanised iron, and pruniug knives.

90 | The following ELEOTRIOAL INSTRUMENTS, APPA-
RATUS and APPLIANCES, namsly, telegraphio
and telephonio instruments, apparatus and
appliances not otherwise specified, flash lights,
carbons, condensers, and bell apparatus ; and
switch-boards designed for use in cireuits of
less than ten amperes and at a pressure not
exceeding 250 volts.

91 | OpTIOAL NSTRUMENTS, APPABATUS AND
APPLIANCES.

20. In Item No. 92, the words *‘ and paints and
oolours and painters’ materials, all sorts "’ shall
be omitted,

21. For Item No. 93 with the heading thereto
the following item shall be substituted, namely :—

% 93| The following PaInTs, CoLOURS and PAINTERS’
MATRRIALS, namely, barytes, reduced dry red
lead and white lead, reduced dry zino white
and moist zino white, turpentine, tarpentine
substitute, and varnish not containing dan-
gerous petroleum within the meaning of the
Indian Petroleum Aoct, 1899.”

22. In Jtem No. 94, the words *‘earthen-
ware, ohina and poroelain,” shall be omitted.

23. After Item No. 94 the following item shall
be inserted, namely :—

% 94A | EABTHRNWARR pipes and sanitary ware.”

24. For Item No. 95 the following item shall
be substituted, namely :—

* 95 | Hipms AND SEIN8 not otherwise specified, and
thefollowing LEATHEE MANUFACTURES, namely,
saddlery, harness, trunks and bags.”

25. Item No. 96 with the heading thereto, and
Item No. 97 with the heading thereto, shall be
omitted,

26. In Item No. 98, after the word ‘“ specified **
the words ‘‘ inoluding unwrought ingots, blocks
and bars of aluminium, socrap ocopper, copper
braziers and lead sheets for tea chests *’ shall be
added.

27. Item No. 99 with the heading thereto shall
be omitted.

28. InItem No. 100, for the words ‘‘ Haberdas-
hery and millinery, excluding articles made of
silk or artificial silk and silk or artificial ailk
mixtures ”’ the words ¢ Towels not in the piece *
shall be substituted ;and for the words
* Woollen yarn, knitting -wool, and other
manufactures of wool, includingfelt *’ the words
¢¢ Woollen blankets and rugs other than floor
rugs '’ shall be substituted.

© 29, Item No. 102 shall be omitted.

30. ¥or Item No. 103 the following item shall
be substituted, namely :— :

*“103 | The following BumLpig AND EXGINEERING
ul:nmu.s. namely, bricks, chalk, lime and
o y.n

31, Item No. 105 and Item No. 106 shall be
Omitted.
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. £2. In Itelllll \I.a 108, after the word
‘MATTINGS’ the words * not otherwise ified
shall bo added. ot pecified

33. After Item No. 108 the following item shall
be inserted, namely :—

“108A | Nzwsrarens, old, in bales and bags.”

34. Item No.110 and Item No. 111 shall be
omitted.

35. In Item No. 113, for the words ‘‘ Prrom,
TAR AND DAMMER’’ the words ‘‘PrrcE AXD
TAR ”’ shall be substituted.

36. For Item No. 115 the following item shaH
be substituted, namely :—

115 | SLATE PENOILS.”

37. After Item No. 116 the following item shall
be inserted, namely :—
117 | 8TRAW BOARD, all sorta.”

88. Item No. 119, Item No, 122 aud
Item No. 124 shall be omitted.

89. Tn Item No. 1244, after the word * Spions **
the words ‘‘when not unground” shall be
inserted.

40. In Item No. 126, for the words ** subject
to the exemptions specified in No. 12, all articles
other than those specified in entries Nos. 42, 86A
and 141" the words ‘“save where otherwise
specified, all articles > shall be substituted ; and
the words ‘ which are dutiable as Lardware under
No. 90 ”’ shall be omitted.

41. Ttem No. 128A shall be omitted.

42. For Item No. 129 the following item shall
be substituted, namely :—
“129 A , other than out and sargiocal
| ™ nstrumonts, plated withl;zd or silver.”
43. For Item No. 130 the following item shall
be substituted, namely :—

«130: | The following MUSICAL INSTRUMENTS, namely,
completo organsand harmoniums and records
for tulking mnachines.”

44. Item No. 140, Item No. 141, and Item
No. 141A with the heading thereto, ehall be
omitted.

45. With effect to the 31st day of March, 1934,
for sub-item (b) of Item No. 148, the
following sub-item shall be deemed to be
substituted, namely :—

“ () not fabricated, all sorts |
not otherwise speci-
fied—
of British manufacture . Rs, 85 per ton.
not of British manufacture . Rs. 59 per ton.”

40. With effect to the 31st day of March, 1934,
after Item No. 148 the following item shall be
deemed to be inserted, namely :—

«}48A (Irox or SrErL sheets
(including outtings,
discs and circles) under
§ inch thick, galva.
nized, not fabricated—

of British manufacture—
(¢) if made from Indian
sheet bar . « | Rs. 80 per tom.

(¢) if made from sheet
bar other than
Indian sheet bar . | Rs. 53 per ton

not of British manufeo-
tare « e iRs.83per ton.”
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47, After Part VII the following Parts shall be inserted, namely :—

Articles which are liable to duty at 30 per cent. ad valorem

“ PART VIIL

or to preferential duty at 20 per cent.

Preferential rate of duty if the article is
the produce or manufacture of—
No. Names of artiocles. Standard rate .
of duty. The United A British
Kingdom. Colony.
1 2 3 4 5
I1.—Food, Drink and T'obaceo.
FISH.
161 | F18H, UNSALTED, dry 30 per cent. .. 20 percent
FRUITS AND VEGETABLES.
162 | FRUTT8 AND VEGETABLES, all rorts, 80 per cent. . 20 por cent.
fresh, dried, salted or presorved,
not otherwise specified, including
vanilla beans,
PROVISIONS AND OILMAN'S
STORES.
163 | Cocoa and CHOCOLATE other than 80 per cent. 20 per oent. -
confectionery,
164 | CorrER, canned or bottled 30 per cent. 20 per cent. 20 per cent.
165 | FisH, canaed 30 per cent. 20 per cent. 20 per cent.
168 | FrUIT JUIOES 30 per cent. 20 per cent. 20 per oent.
167 anrre; AND VEGETABLES, canned or 30 per cent. 20 per cort. 20 per cent.
ottled,
168 | MrLk. condensed or preserved, in- 30 per cent. 20 per cent, e
cluding milk cream.
1R0 | Baao (excluding Sago flour) and 30 per oent. . 20 per cent.
TAPIO0A. . '
170 | CANNED OR BOTTLED PROVISIONS, 80 per cent. 20 per oent. .
not otherwise specified.
11.—Raw materials and produce and
articles masnly unmanufactured.
" GUMS AND RESINS,
171 | Goms, Arabic, Benjamin (ras and 80 per cent. .o 20 per cent.
cowrie) and Darmmer (including
unrefined batu) and rosin.
OILS.
172 | The following NATURAL EBSENTIAL 80 per cent. 20 per cent, 20 per cent.
oiLs, namely, citronella, cinna-
mon, and cinnamon leaf,
173 | NATURAL ESSENTIAL O1L8, all sorts 30 per cent. 20 per cent. .o
not otherwise specified.
174 | ESSENTIAL OILS, synthetioc 80 per cent. 20 per cent, .
176 | Fise om including whale oil 30 per oent. 20 per cont, .
» . . . ° ] L] . ° .
» . [ . ® ) . . [ 2 °
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Names of articles.

Standard rate of
dWI

The United
Kingdom.

4

Preferential rate of duty if the article
is the produce or manufacture of—

A British
Colony.

5

176

177

178

179

180

181

182

183

184
185

11.— Raw materigls and produce and
articlon;d mainly unmanufactured
—oontd.

SEEDS.

OI1LsSEEDS. non-essontial, all sorte
not otherwise speci‘ied, including!
copra or coconut kernsl,

TEXTILE MATERIALS.
S1saL and aLOE fibre . .
WAX.

BEESWAX . . .

MISCELLANEOUS.
Ivory, unmanufactured . .

I111.—Artioies wholly or mainly
manufactured.

APPAREL.

AppAREL, including hats, caps, bon-
nets and hatters' ware, socond-
hand clothing, drapery and uni-
forme and accoutrements, exclud-
ing articels made of wool, articles '
made of gold or silver thread !
or lametta, articies made of silk |
or gilk mixturcs or of artificial |
gilk or ertifieial silk mixtures, :
uniforms and accoutrements ex- |
empted from duty under No. 11, |
and boots and shoos ; excluding .
also waterproofed clothing, ‘

CHEMICALS, DRUGS AND
MEDICINES.

CHEMICALS, DRUGS AND MEDICINES,
all surts not otherwise specified.

CONVEYANCES.

CARRIAGES AND CARTS which are not
mechanically propelled, not other-
wise spocified, and cYoQLES (other
than motar cycles) imported entire
or in soctions and parts and acces-
sories thereof ; excluding rubber
tyres and tubos,

COUTLERY, HARDWARE, IMPLE-
MENTS AND INSTRUMENTS.
CUTLERY, all sorta not otherwise

specified.

DOMESTIC REFRIGERATORS .

HARDWARE, TRONMONGERY AND
moors, all sorts not otherwise
specified, excluding machine tools
and sgricultural implements. °

30 per cent.

80 per cent.

80 per ocent.

80 per cent.

30 per cent.

30 per cent.

30 per cont,

30 per cent.

30 per cent.
80 per cent.

20 per oont.

i
I 20 per cent.

|
|
I}

20 per cont.

20 per cent.

20 per cent.
20 per ceat.

20 per oent.

20 por cent.

20 per cent.

20 per cent.

20 per cent.

20 por cent.

e

.
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No.

Names of articles.

Preferential rate of duty if the article
1is the produce or manufactare of—

The United A British
Kingdom. Colony.

4 ]

186

187

188
189

190

197

192

‘198

I11.— Articles wholly or mainly
manu facttred—oontd.

CUTLERY, HARDWARF, IMPLE-
MENTS AND INSTRUMENTS—
oonigd.

The following ELECTRICAL INSTRU-
MENTS, APPARATUS AND APPLIAN-
OES, namely : —-

(a) ELgoTrICAL CONTROL GEAR
AND TrANSMISSION GERAR,
namely, switches (oxcluding
switch-boards), fuses and
current-breaking devices of all
sorts and doscriptions, desigo-
od for use in circuits of less
than ton amperes and at a
pressure not exceeding 260
volts, and regulators for use
with motors designed to con-
sumo less than 187 watts;
bare or insulated copper wires
and cables, any one core of
which, not boing one specially
designad as a pilot core, has a
seotional area of less than one-
eightictls part of o rquare inch,
and wires and cahles of other
metals of pot mbre than
equivalent conductivity ; and
line insulators, including also
oloats, connoctors, leading-in
tubes and the like, of types
and sizer such ar are ordinari-
ly used in connection with the
transmiseion of power for other
than iudustrial purposes, and
the fittings thereof ;

(b) all other snrts of ELECTRIOAL
INSTRUMENTS, APFARATUS AND
APPLIANCES Dot otherwise spe-
citied, excluding tolegraphic
and telephonic.

INSTRUMENTS, APPARATUS AND
APPLIA NCES other than electrical,
ali sorts not otherwise specified,
including photographic. scientific
philosophical and surgical.

DYES AND COLOURS.
Cutoh and gambier, all sorts . .

PAINTS, COLOURS' AND PAINTER'S
MATERIALS, all sorts not other
wise speocified, including paints,
solutions and  compositions
containing dangerous petroleum
within the meaning of the
Indian Petroleum Act, 1819.

PLUMBAGO AND GRAPHITE .

EARTHENWARE AND PORCE-
LAIN.
EARTHENWARE, CHINA AND PORCE-
LAIN, all orts not otherwise

speoifled,

FURNITURE AND CABINET-
WARE.
FURNITURE AND CABINETWARE of
all materials, oxcluding mouldings.

LEATHER.

Sk1ns, tanned o dressed, nnwrought
LEATHER. LEATHER OLOTH includ-
ing artificin] leather, and other
MANUFACTURKS OF LEATHER not
otherwise specified,

30 per cent.

80 per cent.

30 per cent.
30 per ocent.

30 per cent.

80 per oent.

80 per cent.

80 per oent.

20 per cent. o

20 per cont. .

e 20 po- cent.

20 per ceut,

- 20 per ocent,

20 per oent. -

20 per cent. -

20 per cent. -
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No.

Names of articles.

Standard
rate of
duty.

Preferential rate of duty if the article
i8 the produce or manufacture of —

The United
Kingdom.

4

‘A British
Colony.

5

104

195

198

127

198

J11.—Articies wholly or mainly
manufactured- —contd.

MACHINERY.

MacmINERY and component parts
thereof, meaning rachines or parts
of machines to be worked by
manual or animal labour, not other-
wise specified, and any machines
(except such as are designed to he
used exclusively in industrial pro-
vesses) which require for their
operation less than vne-quarter of
onse brake-horse-power,

METALS—IRON AND STEEL.

All sorts of TRON AND STEEL AND
MANUFACTURES thercof not other-
wise specified.

METALS OTHER THAN IRON
AND STEEL.

Mprars and manufactures thereof,
namely :—

(a) Aluminium—oircles, sheets
and other manufactures not
otherwise specified. '

(b) Brass, bronze and similar alloys
wrought, and manufactures
thereof not otherwise specified.

(c) Copper twrought, and manu-
facturea of copper, all sorts not
otherwise specified.

(d) German silver including nickel
silver.

(e) Lead wrought—the followin
articles, namely, pipes an
tubes and sheete other- than
sheets for tea chesta,

elter wrought or ma-

(f) Zinc or
not otherwise speci-

nufact
fied,

PAPER, PASTEBOARD AND
STATIONERY.

PAPER AND ARTICLEB MADE OF
PAPER AND PAPIER MACHE ; PASTE-
BOARD, MILL-BOARD AND CARD-
BoARD, all sorts other than
astrawboard ; and STATIONERY
including drawingand copy books,
labels, advertising circulars, sheet
or card almanacs and calendars,
Christmas, Easter, and other cards,
including cards in booklet form ;
including also waste paper but
excluding paper and stationery
otherwise specified.

YARNS AND TEXTILE FABRICS.

HABEBDASHERY AND MILLINERY, all
gorts, inoluding lace and embroi-
dery, but excluding towels not in
the piece and articles made of wool
or of silk or artificial silk or of silk}
or artifivial silk mixtures.

30 per cent.

30 per ocent.

80 per cent.

30 per cent.

30 per cent.

20 per ocent.

20 per cent, !

20 por cent,

20 per cent,

20 per cent.

.

oo
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\ Pnf;:nti.l rate of duty if the artiole
is the produce or manufacture of —
Standard rate of -
No. | Names of articles. l duty. The United A British
! ‘ ingdom, Colony.
1| s | 3 ¢ 5
!
i
\ 111.—Articles wholly or mainly
( manufaotured—oonold.
YARNS AND TEXTILE FABRICS
—conid.
199 | WOOLLEN YARN for we.vmg and 80 per cent. 20 per oent.
KNITTING WOOL .
MISCELLANEOUS.
200 | ASBRSTOS MANUFACTURES, not other- 30 per cent. 20 per cent. v
wise specified.
. [ . * [ [} L4 L . . . - . * »
201 | BrRUsHES, all sorts . . . 30 per cent. 20 per cont.
202 | BUILDING ANXD ENGINEERING MA- 30 per cent. 20 per ocent. ve
TERIALS, allsorts not of iron, steel
ur wood not otherwise specified, in
cluding CEMENT (uxcludmg l‘ort
land cement other than white Port-
Jand cement), tiles other than glass
tiles, and firebricks not being com-
ponent parts of any article in-
cluded in No. 59A or No. 63.
203 | Burroxs, metal . . . . 30 por cent. 20 per oent. e
204 | OuIr fibre, coir yarn and coir mats 80 per cent. - 20 per sent.
and matting.
205 | CORDAGE, ROPE AXD TWINE of vege- 80 per cent. 20 per cent. ..
table fibre other than jute and
cotton, not otherwise specified.
206 | CORK MANUYACTURES not other wise 30 per cent. 20 per oent. ..
specified.
207 | GLuE, all sorts other than clarified 30 per cent. 20 per oent. -
liguid glue.
208 | O CLOTE AND PFLOOR OLOTE. 80 per cent. 20 por cent. e
209 | PacrING—engine and boiler—all 80 per cent. 20 per oont. .e
sorts not otherwise specified.
210 | RUBBER TYRES AND TUBES and 80_per ocent. 20 per oent. o
otheor MANUFACTURFS OF RUBBER
not otherwise specified, excluding
apparel and boots and ahoes.
] [ ] ] [ ] L 4 L ] » [ [ [ ] [ J [ ] L [ ] [} ®
217 | TorLxr REQUISITES not otherwise 80 per cent. 20 per oent. .
specified.
212 | UmBRELLAS including parasols and 30 per cent. 20 per oent. .

sunshades, and fittings therefor.
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PART IX.

| 60

Articles which are lisble to duty at special rates or to prefe;;ential duty at lower rates,

No. Names of artiocles.

Unit
or
method
of
assegsmeont.

Standard
rate of

duty.

4

Preferetial rate of duty if the
article is the produce or
manufacture of —

The United
Kingdom.
b

A British
Colony.
]

; 1.—Food, Drink and Tobaeco.
213 | CoNTOTIONERY

T
214 TFum,selted,dry . - . .
LIQUORS.

ALR AND BEXR . .

|
215 :

Sprarrs—
(1) Bitters—
(s) entered in such a manner as
to indicate that the strength is
not to be tested. .

(¢) not so entered . .

(2) Drugs and medicines containing
spirit—

i (¢) entered in such & manner as

to indiocate that the strength is

not to be tested.
(¢4) not so entered . . .

(3) Perfumed spirits . . .

(4) Rum . . . . .

Ad valorem

In barrels
or other
oontainers
containing
27 oz. or
more, per
Im l‘ill:ie

gallon.

In bottles
containing
less than
27 oz. but
not less
than 20

oz.,
bottle.

In bottles
containing
less than
13¢ oz.
but not
lens than

10 oz., per
bottle,

In bottles
containing
less than
6} oz. but
nct less

_than 5 oz.,

“ per bottle.

In other
containors,

P gaion.
s

Imperial
galpleon of

the strength
of London

proof.

Imperial
gellon.
Imperial
lon of
ti:stfength
of London
proof.
Imperial
gallon.
Imperial
on of
thestrength

of London
proof.

50 per oont.
Rs,

50 0 O

87 8 0

20 0 O

37 8 0

Rs, a p.
8 0

. 4 0 0

.. 8312 0O

86 0 0 3 0 0

26 0 0 286 0 0
62 8 0 .o

.o 3312 0
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No.

3

Names of articles.

Unit

or
method
of
asséesment.

Standard
rate of
duty.

Proferential rate of duty if the
artiole is the produoce or
maaufacture of —

The United
Kinggom.

A British

217

218

219

220

221

222

223

224

225

I.—-Food, Drink and Tobacoo—ocontd.
LIQUORS—contd.
Provided that—

(a) on any article ble
under this item - with the
lower rate of duty, the duty
lovied shall in no oase be less
than 20 per cent. ad valorem,
and on any articlo chargeable
under this item with the

‘ higher rate of duty, the duty
levied shall in po case be less
than 30 per cent. ad valorem ;

{b) where the unit of assessment
is the Imperial gallon of the
strength of London proof, the
duty shall be increased or re-
duced in proportion as the
strength is greater or less than
London proof,

SPICES.

The following UNGROUND SPICES,
namely :—

Cardamoms, cassia, oinnamon,
cloves, nutmegs and pepper.

The following uxGROUND 8PIOES,
namoly :—

Chillies, ginger and mace .
TEA.

Tea . . . .

OTHER FOOD AND DRINK.

Correx ot otherwise specified .
TOBACCO,
Tosacco, unmanufactured . .

11.—Raw materials and produce ond
artigles mainly unmanufgotured.

OILS.

MiINERAL orL which has ita flashing

point at or above two hundred
degrees of the Fahrenheit thermo-
meter by Abel’s close test and is
such as is not ordinarily used for
any other purpose than for lubri-
cation.

The following VseGrr4ast®  Non-
ESSENTIAL 01LS, nuamely, coconut,
groundnut, and linseed.

VEGrraBLE NON ESSENTIAL OILS

not otherwise specified.

I11.—Articles wholly or mainly
manufactured.
APPAREL.

BooTs AND sHOES conipoced mainly
of leather,

Ad valorem

Ad valorem
Pound .
Ad valorem
Pound .

Tmperial
gellon.

Ad volorem

4d volorem

-Ad valorem

45 per cent.

30 per ocent.

5 annas,

25 per cent.,
plue one
anna per
pound.

Ra. 2,

Two annss
and iz piss.

35 per cent.

35 per cend,

80 per cent.
or 5 annas
per pair
whichever
is higher.

e

Siw pise

26 per cent.

20 per cent.
or § annas
per pair,
whichever
is higher.

|
1{ Colo:y.
|

374 per oent. -

224 per cent.

3 annas,

25 per cent,

Rs. 1.8-0.

26 per oent.

25 per cent.
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Names of artiéles.

Unit
. or
~ method

_ | assessment.

i if the artiole is the

_ produse or matufacture of~—

“The United
Kingdom.

226
227

228

229

230

2381
232
238

284

235

II1,—Articles wholdy or mainly
—contd.

manu factured—

ARMS, AMMUNITION AND
MILITARY STORES.

CARTRIDGE casEs, fllled and empty

[Subjece to the exemptions specifiedin

No. 12—FirrparMS, including gas
and air guns, gas and air rifiles and
gaa and air pistols, not otherwise
specified, but excluding parts and
aocessories thereof.

CHEMICALS, DRUGS AND
MEDICINES.

The followsng CRENIOALS, namely,
cadmium sulphide, cobalt ozide,
selenium, yranium oxide and zinoc
ozide.

CONVEYANCES.

Motor 0aRs including taxicabs and
articles (other than rubber tyres
and tubes) adapted for use as parts
and accessories thereof provided
that such articles as are ordinarily
also used for other purposes than
a8 parts and accessories of motor
vehicles included in this item or
in Nos. 42A and 231 shall be
dutiable at the rate of duty speci-
fied for such articles.

MOTOR OMNIBUBES ; CHAS8I8 OF
MOTOR OMNIRUSES, MOTOR VANS
and MOTOR LORRIES ; and parts of

mechanically propelled vehiules and

accessories not otherwise specified,
excluding rubber tyres and tubes
and such parts and accessories of
motor vehicles included in this item
as are also adapted for use as parts
and acoeesories of motor cars.

CUTLERY, HARDWARE,
IMPLEMENTS AND INSTRU-
MENTS.

CuTLERY PLATED With gold or silver

ELECTRIC LIGHTING BULBS . .

MusicaL INSTRUMENTS and parts
thereof, all sorts not otherwise
specified.

WIRELESS REOEPTION INSTRUMENTS
AND APPARATUS and ocomponent
parte thereof, including all electric
valves, amplifiers and loud speakers
which are not specially designed
for purposes other than wireless
reception or are not original parts
of and imported along with instru-
ments or apparatus so designed.

METALS—IRON AND STEEL.

IRON ArLLOYS.

» angle, channel and tee not
otherwise ified.

» bar and not otherwise
; speoified.

» PIg.

» rice bowls,

Ad valorem
Each .

Ad volotem

Ad valotém’

Ad valotém

Ad valorém [

Ad valorem

Ad valorem

50 per o¥nt.

“wius 10°%
Revirio

’ "m; br
‘80 per oeht.
“ad 'stlvem,
‘whithéver

- {5 Higher.

"25 ‘Per Bht.

373 per ety

‘85 Perodnt, |

£A British
[Colony,

-40 per cent,

Ras. 18-12.0 or
40 per oent.
ad valorem,
whichever

is higher.

'15per- eohe.

80 por vehs.

17} per cent.

40 por’ cent.

1
.8 ocent,
L oexit,

146 por oent.

t4Q per oont.

15 per ceni

.




.

Trolorcatial rate of duty T ihe
Unit artiole is the produoce or
or Standard manufacture of—
No. Names of articlos. mothod rate
, ..‘:l " of duty. 'rgle United | A British
ment. i
. 2 f . nfdom, Colgny.

I1I—Articles wholly or mainly
manu faetured—oontd.
METALS—IRON AND STEEL-—
oontd

336 | Iron or steel ANCHORS AND caBLES. | Ad valorem | 20 per cont. | 10 per cent. ..
» » hoops and strips.

» » Dails and washers, all
sorts not otherwise
specified.

o » pipes, and tubes; also
fittings therefor, that
is tosay, bends, boots,
elbows, tees, sockets,
flanges, plugs, valves,
cocks and the like,
excluding pipes, tubes
and fittings therefor
otherwise specified.

Iron or steel gaiLway TRACK
MATERIALS not otherwise specified,
including bearing plates, cast iron
sleepers and lever boxes.

Iron or steel TRAMWAY TRACK

.. MATERIALS not otherwise specified,
including rails, fishpiates, tie-bars,
switohes, crnesings and the like
materials of shapes and sizes
specially adapted for tramway
tracks.

Iron or steel saxETs (including out-
tings, discs and circles) under 1/8
inch thick, whether fabrioated or
not, if coated with metals other
than tin or zine.

Iron or steel PLATES AND sBEETS (in-
cluding cuttings, discs and circles)
oot under 1/8 inch thick mnot
otherwiso specified, whether fahri-
cated or nat.

Iron or steel BARBED OR STRANDED
FENOING:WIRE AND WIRE ROPE,
Iron or steel (other than bar or rod)
sﬁacially designed for
the reinforcement of

concrete. N

» s BEXPANDED METAL,

287 | STEEL, angle and tee if galvanized, | 4d valorem | 20 per cent. | 10 peroent, ..
tinned or lead-coated.

» (other than bars), alloys, cruci-
bles, shear, blister and tub.

» (other than bars) made for
springs and cutting touls by
any prooess.

» ingots, blooms and billets, and
slabs of & thickness of 14
inches or more.

» bar and rod, the {ollowing
kinds—

(a) shapes specially designed for

. the reinforcement of concrete,

if the smallest dimension is
under § inch ;

(d) all shapes and sizes, if—

() of alloy, crucible, shear,
blister or tub steel, or

. (#4) galvanized or costed with

other metals, or
(#4¢) planished or polished, in-
oluding bright steel shaft-

(e) oth::% ualities, if of any of the
following shapes and sizes—
(¢) rounds not over 7/16 inch

diameter,
($5) squares not over 7/16 inch

side,

($48) Bats, if under 1 inch wide
and not over 1/8 inoch
thick, ,

(év) flats not under 8 inches
wide and not over § inch
thick, A

(9) ovals, if the dimension of the
major axis is not less than
twice that of the minor

axis,
(vé) all other shapes, any aize.




o
_ /%0
. Preferential rate of duty If tho
Uni¢ . articlo is the produne of
mathod Standard manufacture of—
No. Nams of articles. f rate of
o o4 duty. The United A British
ingdom. Colony.
I11.—Articles wholly or mainly
manufactured—oonold.
TEXTILE FABRIOS.
238 | WooLEN corpets, floor ruge,“hosiery, | A valorem
pisce-goads, shawls and other manu- 35 por cent. | 25 per cent.
factures of WooL not otherwise
specified, sncludwng felt.
MISCELLANEOUS.
£39 | Aspmarr_ Ad valorem | 25 per cent. 15 per eent
240 | Crwzwaroansrm Fizus not ezpossd | Ad valorem | 25 per cens. | 15 per eomt.
241 | Porrraxp OEMENT excluding white | Ton. Rs. 18-4.0 Rs. 13-12.0
Portland cement. . .-
842 | Soar, toiles . . Ad valorem | 35 per cent. | 25 per cent.
248 | Smoxxes’ reqUIsrTEs excluding to- | Ad ealorem 80 per cent. | 40 per cent.
bacco and matches, *
244 | Toys, games, playing oards and re- | Ad valorem | 50 per cent. 40 per ocent. —
quisites for games and sports, bird
shot, toy cannons, sir gunsand air
istols for the time being execluded
in any part of British India from
the oporation of all the prohibi.
tionsand directions contained in ‘
she Indian Arms Act, 1878, and
bows and arrows.
MISCELLANEOUS AND UN-
CLASSIFIED.
245 | BeTBLNUTS . . . . . | Ad valorem | 45 per cent. . 37§ per oent.”
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